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when the stoves are not available at
certain retail outiets for a few days,
until arrival of fresh stocks.

Oil exploration jobs in Syria by
O.N.G.C.

2738. SHRI SUKHDEO PRASAD
VERMA: Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state:

(a) whether the ONGC has been cm-
trusted with oil exploration jobs. :in
Svria;

(b) if so, the facts thereof; -

(c) whether team of experts have
already left for the job from India;
and

(d) the termg and condition of such
exploration by ONGC?

THE MINISTER OF PETROLEUM

AND CHEMICALS AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): (a)
to (d). Pursuant to the discussion held
in Syria by Shri George Fernandes
Minister for Industries, a team of
ONGC's officers visited Syria from
13th to 20th. November, 1977 for col-
lecting necessary information/data, re-
garding India’s participation in oil ex-
ploration in Syria. The information/
data collected b this team is under exa-
mimation in the ONGC at present.
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Sanction of Compensation to Families
of Accident Victims

2740. SHRI H.L.P. SINHA: Will the
Minister of RAILWAYS be pleased 10
state:

(a) what is the time limit for sanc-
tioning the compensation to the be-
reaved families of victims of railway
accidents;

(b) the number of compensation
cases referred to Railway Board pen-
ding for more than 4 months; and

(c) the action proposed to be taken
by Government to expedite the fina-
lisation?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) Under section
82-C of Indian Railways Act, 1890,
application for compensation can be
preferred within a period of 3 months
of the occurrence of the accident but
the Claims Commissioner may on good
cause shown allow any application to
be made at any time within one year
of the occurrence of the accident.
These claims are satisfied on the basis
of the verdict of the court without any
delay on the part of the Railway ad-
ministration. However, no time limit
has been fixed for settlement of claims
arising out of train accidents.

(b) and (c¢). The compensation claims
are not referred to Railway Board.
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They are lodged with the Ad-Hoc
Claims Commissioner/EX. Officio
Claims Commissioner, as the case may
be. There are 220 claims cases under
the Indian Railways Act 1890 pending
finalisation with Ad-Hoc Claim Com-
missioners/Ex-Officio. Claims Com-
missioners for more than 4 months.
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Parcel Handling work at Allahabad

2742. SHRI ISHWAR CHAUDHRY:
Will the Minister of RAILWAYS be
pleased to state:

(a) whep there was no stipulation
in the Agreement for supply of 110
men daily for performing parcel
handling work at Allahabad then why
records were maintained by Railway
staff for supply of labour by the So-
ciety;

(b) whether it is a fact that it was
within the knowledge of the Society
that they are paid lumpsum payment
of Rs. 21,175/- per month on the ba-
sis of employment of 110 men daily
and they therefore got the fictitious
records maintained by Railway Staff
by bribing them;

(c) whether it has been brought to
the notice of the Government that the
Society was/is employing  not
more than 60 to 70 labourers per day
but in order to syphon off the sur-
p'us money is showing attendance in
fictitious names; and

(d) if so, whether any enquiry has
been conducted together with details
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
SHEO NARAIN): (a) The Society,





